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 ಕ ಟಕ  ಯ ಅ ಯಮ, 1964  ಮತ  ಪ  ಡ  ಒಂ  

ಯಕ. 

 ಇ  ಇ ಂ  ಬ ವ ಉ ೕಶಗ  ಕ ಟಕ  ಯ ಅ ಯಮ, 

1964  (1964ರ ಕ ಟಕ ಅ ಯಮ 12) ಮತ  ಪ   ಕ ದ ಂದ; 

 ಇ  ರತ ಗಣ ಜ ದ ಎಪ ಲ  ವಷ ದ  ಕ ಟಕ ಜ  ನ ಡಲ ಂದ ಈ 

ಂ  ಅ ಯ ತ ಗ :- 

 1. ಪ  ಸ  ಮ  ಭ.- (1) ಈ ಅ ಯಮವ  ಕ ಟಕ  ಯ 

( ಪ ) ಅ ಯಮ, 2023 ಎಂ  ಕ ಯತಕ . 

 (2) ಇ  ಜ  ಸ ರ  ಅ ಚ ಯ ಲಕ ಪ ಸಬ ಥ ಂಕ  

 ಬರತಕ . 

 2. ಪ ಕರಣ 95ರ ಪ .- ಕ ಟಕ  ಯ ಅ ಯಮ, 1964ರ (1964ರ ಕ ಟಕ 

ಅ ಯಮ 12)ರ 95  ಪ ಕರಣದ (2)  ಉಪಪ ಕರಣದ (i) ಮ  (ii)  ಉಪ ಡಗಳ ಬದ  ಈ 

ಂ ನದ  ಪ ೕ ಸತಕ , ಎಂದ :- 

 “(i) ಕ ಟಕ ಪಟ ಣ ಮ  ಂತರ ೕಜ  ಅ ಯಮ, 1961 (1963ರ ಕ ಟಕ 

ಅ ಯಮ 11)ರ ಉಪ ಧಗಳ  ಧಪಟ  ಯ ಧದ  ಕ  

ಪ ಕ ಸ ದ ಸ  ನ  ಷ ಪ ದ ಬಳ  ಅ ರ  ಅಂಥ  

ಯ ಧ ರ  ಅಥ   ಉ ೕಶ  ಂ ದ , ತರ ಉ ೕಶಗ  

 ಪ ವತ   ಕ ಷನರ ಅ ಮ ಯ ಅಗತ ಲ : 

 ಪ , ರ ಂದ ಅಗತ  ಅ ಮ ಯ  ಪ ವ ಸಮಯದ  ನಗರ ೕಜ  

ರ  ಯ ಸಬ ಥ ಸ  ೕಷ ಂ  ಉಪಪ ಕರಣ (7)ರ ಅ ಯ  

ಯ ಸ ದ ಲ ವ  ಯ ಡತಕ . 

 (ii) ಯ ಧ ರ ವ ಅಥ   ಉ ೕಶ  ಂ ವ ಯ  

ಅ ೕಗ ರ  ಸ   ಪ ಕ ಸ ಥ ಸ ೕಯ ೕಜ  ಪ ಶದ ರ ವ 

ಅಂಥ ಯ  ಅಥ  ಅದರ ಗವ   ಇತರ ಉ ೕಶ  ಪ ವ ಸ  
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ಬಯ ದ , ಅ ರ  ಯ ಸಬ ಥ ೕ ಯ   ಕ ಷನ  ಅ

ಂ  ಅ ಯ  ಸ ತಕ . 

 ಧಪಟ  ರಗ  ಅ ಯ  ೕಕ ದ ಂಕ ಂದ ಹ  

ನಗ ಳ  ತಮ  ಅ ಯವ  ಒದ ಸತಕ .  ಕ ಷನರ  ಧಪಟ  

ರಗ  ಒದ ದ ಅ ಯಗ ಳಪ  ಮ  ಉಪಪ ಕರಣ (7)ರ ಯ  ಯ ಸ ದ 

ಲ  ವ ಳಪ , ಅ ಯ ರ   ಪ ವತ  ಅ ೕದ ಯ  ೕಡತಕ : 

 ಪ , ರಗ  ಸದ  ಹ  ನಗ ಳ   ಅ ಯ ಸ ಸ ವ 

ದಭ ದ , ಅ ಗ ರ ಸದ   ಬಳ  ಬದ ವ  ಧಪಟ  ರಗ ಂದ 

 ಆ ೕಪ  ಇ ಲ ಂ  ಸತಕ : 

 ಮ  ಪ ,  ಕ ಷನರ  ಅ ಯ ೕ ಯ ಂಕ ಂದ ವ  

ನಗ ಳ  ಈ ಬ  ತನ  ೕ ನವ  ೕಡ  ಮ  ಈ ಉಪಪ ಕರಣದ ಅ ಯ ಆ ಶವ  

ರ ಸ  ಫಲ ದ ದಭ ದ   ಕ ಷನರ   ಬಳ  ಬದ ವ  

ಅ ೕದ ಯ  ೕ ಂ  ಸತಕ  ಮ  ಉಪಪ ಕರಣ (7)ರ ಅ ಯ  

ಯ ಸ ದ ಲ ದ ಯ  ಒಳಪ  ಯ ಸಬ ಥ ೕ ಯ  ಅದ  

ಪ ೕಕ ಸತಕ  ಮ  ರ ಸತಕ . 
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ಉ ೕಶಗ  ಮ  ರಣಗಳ  

 

 

 2023-2024ರ ವಷ ದ ಆಯವ ಯ ಷಣದ  ದ ಪ ವ ಗಳ   ತರ  ಮ  

ಸ - ೕಷ ಯ ಲಕ ತರ ಉ ೕಶ   ಯ ಪ ವತ ಯ  

ಧ ದ , ಕ ಟಕ  ಯ ಅ ಯಮ, 1964 (1964ರ ಕ ಟಕ ಅ ಯಮ 

12)ರ 95  ಪ ಕರಣವ   ಮತ  ಪ   ಅವಶ ಕ ಂ  ಪ ಗ ಸ . 

 

ಆದ ಂದ ಈ ಯಕ. 
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ಆ ಕ ಪನ ಪತ  

 

ಪ ತ ಸ ತ ಕ ಕ ಮ   ನ ಚ ವ  ಒಳ ಂ ಲ .  
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ಪ ೕ ತ ಸನ ರಚ ರದ  ಪನ ಪತ  

 

ಡ 2 ಈ ಡದ ಅ ಯ  ಪ ೕ ಸ  ಉ ೕ ವ 95  ಪ ಕರಣದ 
ಉಪಪ ಕರಣ (2)ರ (i) ಮ  (ii) ಡಗ ,- 

   (ಎ) (2)  ಉಪಪ ಕರಣದ (i)  ಡದ ಪ ಕ , ಸ -
ೕಷ ಯ  ಸ ವ ನದ  ಯ ಸ  ಜ  ಸ ರ  

ಅ ರವ  ೕ ತ ; 

  ( )  (2)  ಉಪಪ ಕರಣದ (ii)  ಡ , ಯ ಧ ರ ವ 
ಅಥ   ಉ ೕಶ  ಂ ವ ಯ ಅ ೕಗ ರ  

 ಇತರ ಉ ೕಶ  ಪ ವ ಸ  ಬಯ ವ ಅಂಥ   
ಅಥ  ಅದರ ಗ  ಸ   ಪ ಕ ಸ ಥ ಸ ೕಯ 

ೕಜ  ಪ ಶದ ರ ದ ,  ಕ ಷನ  ಅ  ಮ  
ಅ ಯ  ಸ ವ ನದ  ಯ ಸ  ಜ  ಸ ರ  
ಅ ರವ  ೕ ತ .   

ಪ ತ ಸನ ರಚ ರದ ಪ ೕಜ  ಯ ಸ ಪ .  

  
 
 

ಷ  ಡ 

ಯ  
 

 
 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅ ಧ 

ಕ ಟಕ  ಯ ಅ ಯಮ, 1964ರ  
(1964ರ ಕ ಟಕ ಅ ಯಮ  12)ಉದ ೃತ ಗ 

X X           XX           XX 

95. ಯದ ಯ ಬಳ ಗ  ಮ  ಯದ ಯ  ಇತರ 

ಉ ೕಶ  ಬಳ ವ ಬ ನ ನ.- (1) ಕಟ ಡಗಳ  ಕ ವ ಅಥ  ಗಳ  ಅಥ  

ಗಳ  ವ ಬ  ತ ಲದ  ಯ ವ   ಒಳಪ , ಯದ 

ಧ ರ ದ ಅಥ  ಯದ ಉ ೕಶ  ಂ ವ ಯ ಅ ೕಗ ರ , ಆ 

ಯ  ಉತಮ ವ  ಡ  ಅಥ   ದ ಉ ೕಶ  ಆ ಯ  

 ಅ ಲಕರ  ಬಳ  ದ ,    ಕಟ ಡಗಳ  ಕಟ ,  

ಅಥ  ಗಳ  ಸ ,   ರ ಗಳ  ಡ  ಅಥ  ತನ  ಕರ ಂದ, 

ರ ಂದ, ಏ ಂಟ ಂದ ಅಥ  ಇತರ ಸಮ ತ ಪ ಗ ಂದ  ಕಟ ಡಗಳ  

ಕ ಸ ,  ಅಥ  ಗಳ  ಳ  ಅಥ    ರ ಗಳ  

ಸ  ಹ ಳವ . 

ಪ ,  ಯ ಸಬ ಥ ಗ ಷ  ೕಣ  ಒಳಪ ,  ಕ ದ  

ಕಟ ಡ  ಅಥ    ಆತನ ವ ಯ ಕಡ ಹತ ಂತ ರತಕ ದ ಲ . 

ವರ .- ಈ ಉಪಪ ಕರಣದ ಉ ೕಶ  "  ಕಟ ಡ" ಅಥ  "  " ಎಂದ , 

ತನ ವಸ  ಬಳ ದ ಅಥ   ಪ ಕರಗಳ  ಇ ವ ಉ ೕಶ  ಬಳ ದ ಮ  

ಗಳ  ಕ ಕ  ಬಳ ದ ಜ ೕ  ಂ ಂ ವ ಅಥ   ಯ 

ಒಂ  ಗದ  ದ ಮ  ಮ  ಈ ಮ ಯ  ತ  ತನ  ಸ ಂತ ಉಪ ೕಗ  

ಬಳಸತಕ   ಅದ   ವ ಯ ಅಥ  ಏ ಯ ಜ  ಚ ವ ಗ  

ೕಡತಕ ದ ಲ . 

(2)  ಯದ ಧ ರ  ಆ ವ ಅಥ  ಯದ ಉ ೕಶ  ಂ ವ ಯ 

ಅ ೕಗ ರ  ಅಂಥ ಯ  ಅಥ  ಅದರ  ಗವ   ಇತರ 

ಉ ೕಶ  ಬದ ಸ  ಇ ದ , ಆತ  ಸಬ ಥ ೕ ಯ  ಒಂ  ಅ  

  ಅ ಯ  ಸ ಸತಕ  ಮ ,- 

(i) ಕ ಟಕ ಪಟ ಣ ಮ  ಂತರ ೕಜ  ಅ ಯಮ, 1961 (1963ರ ಕ ಟಕ 

ಅ ಯಮ 11)ರ ಉಪ ಧಗಳ  ಧಪಟ  ಯ ಧದ  ಕ  

ಪ ಕ ಸ ದ ಸ  ನ  ಷ ಪ ದ ಬಳ  ಅ ರ  ಬದ ವ ಯ  

ೕ ದ  ಆಗ ಉಪಪ ಕರಣ (7)ರ ಅ ಯ  ಯ ಸ ದ ಲ ದ ವ  ಒಳಪ  ಅದ  

ಬದ ಸ  ಎಂ  ಸತಕ  ಮ  ಅ ಯ ೕ ಯ ಂಕ ಂದ ಏ  

ನಗ ಳ  ಅದಕ ರ  ಅ ೕದ  ಆ ಶವ  ರ ಸತಕ : 
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ಪ ,  ಅ ಯ ೕ ಯ ಂಕ ಂದ ಏ  ನಗ ಳ  ತನ  

ಣ ಯವ  ೕಡ  ಮ  ಈ ಉಪಪ ಕರಣದ  ಆ ಶವ  ಡ  ಫಲ ದ 

ದಭ ದ    ಬಳ  ಬದ ವ  ಅ ೕದ ಯ  ೕ ಂ  

ಸತಕ  ಮ  ಉಪಪ ಕರಣ (7)ರ ಅ ಯ  ಯ ಸ ದ ಲ ದ ಯದ ತ ಯ 

ಯ ಸಬ ಥ ೕ ಯ  ಅದ  ಪ ೕಕ ಸತಕ  ಮ  ರ ಸತಕ . 

(ii) ಸ  ನ  ಪ ಕ ಸ ವ ದಭ ದ  ಅಥ   ಸ ೕಯ ೕಜ  

ಪ ಶದ ರ  ಬ ವ  ಧಪ ಟ ರಗ  ಅ ಯ  ೕಕ ದ ಂಕ ಂದ 

ಹ  ನಗ ಳ  ತಮ  ಅ ಯವ  ಸ ಸತಕ .  ಉಪಪ ಕರಣ (7) ರ 

ಅ ಯ  ಯ ಸ ದ ಲ ದ ಯ  ಒಳಪ , ಧಪಟ  ರಗ  ಸ ದ 

ಅ ಯ  ಒಳಪ  ಅ ಯ ಅ ರ  ಬಳ  ಬದ ವ  ಅ ೕದ ಯ  

ೕಡತಕ : 

ಪ , ರಗ  ಸದ  ಹ  ನಗ ಳ   ಅ ಯ ಸ ಸ ವ 

ದಭ ದ , ಅ ಗ ರ ಸದ   ಬಳ  ಬದ ವ  ಧಪಟ  ರಗ ಂದ 

 ಆ ೕಪ  ಇ ಲ ಂ  ಸತಕ : 

ಮ  ಪ , , ಅ ಯ ೕ ಯ ಂಕ ಂದ ವ  ನಗ ಳ  

ಈ ಬ  ತನ  ೕ ನವ  ೕಡ  ಮ  ಆ ಶವ  ರ ಸ  ಫಲ ದ ದಭ ದ  

  ಬಳ  ಬದ ವ  ಅ ೕದ ಯ  ೕ ಂ  ಸತಕ  

ಮ  ಉಪಪ ಕರಣ (7)ರ ಅ ಯ  ಯ ಸ ದ ಲ ದ ಯ  ಒಳಪ  

ಯ ಸಬ ಥ ೕ ಯ  ಅದ  ಪ ೕಕ ಸತಕ  ಮ  ರ ಸತಕ . 

 
X X           XX           XX 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

¸ÀPÁðj ªÀÄÄzÀæuÁ®AiÀÄ, «PÁ À̧̧ ËzsÀ, ¨ÉAUÀ¼ÀÆgÀÄ, ¦7, PÁ À̧Æ , ¥ÀæwUÀ¼ÀÄ 600, 17£ÉÃ dÄ¯ÉÊ, 2023 



 
KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
FIRST SESSION 

(Adjourned Meeting) 
 

THE KARNATAKA LAND REVENUE (AMENDMENT) BILL, 2023 
(LA Bill No. 10 of 2023) 

 

A Bill further to amend the Karnataka Land Revenue Act, 1964. 

Whereas it is expedient further to amend the Karnataka Land Revenue Act, 

1964 (Karnataka Act 12 of 1964), for the purposes hereinafter appearing; 

Be it enacted by the Karnataka State Legislature in the Seventy fourth year of 

the Republic of India, as follows:- 

1. Short title and Commencement.- (1) This Act may be called the 

Karnataka Land Revenue (Amendment) Act, 2023. 

(2) It shall come into force on such date as the State Government may, by 

notification, appoint. 

  2. Amendment of Section 95.-  In the Karnataka Land Revenue Act, 1964 

(Karnataka Act 12 of 1964), for clauses (i) and (ii) of sub-section (2) of section 95, 

the following shall be substituted, namely:- 

"(i) The permission of the Deputy Commissioner shall not be required for 

diversion of lands for non-agricultural purposes, if such lands 

assessed or held for the purpose of agriculture, is as per the land use 

as specified in the Master Plan duly published, for the concerned 

land under the provisions of the Karnataka Town and Country 

Planning Act, 1961(Karnataka Act 11 of 1963):   

           Provided that, the prescribed fee under sub-section (7) shall be 

paid to the concerned Town Planning Authority at the time of 

obtaining requisite permissions from the Authority along with self 

declaration as may be prescribed.  

(ii) If any occupant of a land assessed or held for the purpose of 

agriculture wishes to divert such land or any part thereof to any 
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other purpose and if such lands are falling outside the Local 

Planning Area for which the Master Plan has not been published, the 

applicant shall submit an affidavit along with an application to the 

Deputy Commissioner in such manner as may be prescribed.  

       The concerned authorities shall furnish their opinion within fifteen 

days from the date of receipt of the application.  The Deputy 

Commissioner shall issue the approval for diversion for use as per the 

application, subject to the opinion furnished by the concerned 

authorities and subject to payment of the fee as prescribed under sub-

section (7): 

      Provided that, if opinion is not furnished within the said period of 

fifteen days, it shall be deemed that the concerned authorities have no 

objection to the said diversion of land for use as per the application.   

Provided further that, in case the Deputy Commissioner fails to give his 

decision and issues the order under this sub-section within thirty days from the 

date of receipt of the application, the approval of the diversion for use shall be 

deemed to have been granted by the Deputy Commissioner and the same shall be 

certified and issued in such manner as may be prescribed subject to payment of fee 

as prescribed under sub-section (7)." 
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STATEMENT OF OBJECTS AND REASONS 

 

It is considered necessary further to amend  section 95 of the Karnataka 

Land Revenue Act, 1964 (Karnataka Act 12 of 1964) to give effect to the proposals 

made in the Budget Speech for the year 2023-2024 and to enable conversion of 

agricultural land for non agricultural purpose  by way of self-declaration. 

Hence, the Bill. 
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FINANCIAL MEMORANDUM 

 There is no extra expenditure involved in the proposed legislative measure.  
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MEMORANDUM REGARDING DELEGATED LEGISLATION 

Clause 2: 
Clauses (i) and (ii) of sub-section (2) of section 95 sought to be 

substituted under this clause empowers the State 

Government as follows,- 

(a) proviso to clause (i) of sub-section 2 empowers the State 

Government to prescribe the manner  regarding 

submission of self-declaration; 

(b) clause (ii) of sub-section 2 empowers the State 

Government to prescribe the manner in which an 

affidavit and application shall be submitted to the 

Deputy Commissioner by an occupant of a land 

assessed or held for the purpose of agriculture who 

wishes to divert such land or any part thereof to any 

other purpose if such lands are falling outside the Local 

Planning Area for which Master Plan has not been 

published.   

 

The proposed delegation of legislative power is normal in character. 

 

 
 

KRISHNA BYREGOWDA 
Minister for Revenue 

 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 

EXTRACT FROM THE KARNATAKA LAND REVENUE ACT, 1964 

(Karnataka Act 12 of 1964) 

 

XXX   XXX   XXX 

95. Uses of agricultural land and the procedure for use of agricultural 

land for other purpose.- (1) Subject to any law for the time being in force regarding 

erection of buildings or construction of wells or tanks, an occupant of land assessed 

or held for the purpose of agriculture is entitled by himself, his servants, tenants, 

agents, or other legal representatives, to erect farm buildings, construct wells or 

tanks, or make any other improvements thereon for the better cultivation of the 

land or its more convenient use for the purpose aforesaid.  

Provided that the farm Building or farm House so erected shall not be more 

than ten percent of his holding subject to maximum of such extent of land as may 

be prescribed. 

Explanation.- For the purpose of this sub-section “Farm Buildings” or "Farm 

house" means a house attached to a farm and constructed in a portion of an 

agricultural land, used for the residence of the agriculturist or used for the purpose 

of keeping agricultural equipments and tethering cattle. The house shall be used by 

farmer for his own use and it shall not be let out for commercial activities to any 

individual or agency. 

(2) If any occupant of a land assessed or held for the purpose of 

agriculture wishes to divert such land or any part thereof to any other 

purpose, he shall submit an affidavit along with an application to the 

Deputy Commissioner in the manner as may be prescribed and if the 

diversion is sought,- 

(i) In accordance with the use specified in the Master Plan duly 

published for the concerned land under the provisions of the 

Karnataka Town and Country Planning Act, 1961 (Karnataka Act 

11 of 1963), then the same shall be deemed to have been diverted 

subject to payment of prescribed fee under sub-section (7) and the 

Deputy Commissioner shall issue the order of approval accordingly 

within seven days from the date of receipt of the application: 
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Provided that, in case the Deputy Commissioner fails to give his 

decision and issue the order under this sub-section within fifteen days 

from the date of receipt of the application, the approval for diversion for 

use shallbe deemed to have been granted by the Deputy Commissioner 

and the sameshall be certified and issued, after payment of fee prescribed 

under sub-section (7), in the manner as may be prescribed. 

(ii) In case the Master Plan has not been published or the land is 

falling outside the local planning area, then the concerned authorities 

shall furnish their opinion within fifteen days from the date of 

receipt of the application. The Deputy Commissioner shall issue 

the approval for diversion for use as per the application, subject to 

the opinion furnished by the concerned authorities and subject to 

payment of the fee prescribed under sub-section (7): 

Provided that, in case no opinion is furnished within the said period of 

fifteen days, it shall be deemed that the concerned authorities have no 

objection to the said diversion of land for use as per the application. 

Provided further that, in case the Deputy Commissioner fails to give 

his decision and issue the order under this sub-section within thirty days 

from the date of receipt of the application, the approval for diversion for 

use shall be deemed to have been granted by the Deputy Commissioner 

and the same shall certified and issued in the manner as may be 

prescribed subject to payment of fee prescribed under sub-section (7). 

XXX   XXX   XXX 
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